NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH
NEW DELHI

C. P. NO. (IB)-56(ND)/2017

C. A. NO.
CORAM:
PRESENT: SH.S.K. MOHAPATRA SMT. INA MALHOTRA

HON'BLE MEMBER (T) HON’BLE MEMBER (3)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING BEFORE NEW DELHI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 03.08.2017

NAME OF THE COMPANY: M /s. Steel India Corporation V/s. M/s. Shree Radha Raman
Packaging Pvt. L.

SECTION OF THE COMPANIES ACT: U/s 9 of Insolvency and Bankruptcy Code, 2016

S.NO. NAME DESIGNATION REPRESENTATION SIGNATURE

Order

———

pursuant to the letter received from the |BBI stating that the registration of the recommended
IRP Mr. Deepak Garg has expired, |d. counsel for the petitioner has proposed the name of Mr.
Sunil Kumar Aggarwal to be appointed as the IRP in this case. photocopy of his certificate of
registration has been placed on record evidencing the validity w.e.f 30 July 2017. The
proposed IRP has also given his written consent. He is accordingly appointed with immediate
effect. Let steps be taken by him in accordance with Section 15,17,18 & other provisions of the

statute.

To come up on A" september 2017 for further consideration.

ey

[ INA MALHOTRA]
MEMBER [T} MEMBER [J]

[S.K. MOHAPAYRA ]

(Shipra Mittal)



